
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 20/08/2026

(2024) 01 RAJ CK 0093

In the Rajasthan High Court

Case No : Criminal Appeal (SB) No. 358 Of 2019

State Of Rajasthan APPELLANT

Vs

Saleem RESPONDENT

Date of Decision : 17-01-2024

Acts Referred:
Code Of Criminal Procedure, 1973 — Section 377
Indian Penal Code, 1860 — Section 327, 329, 341

Citation : (2024) 01 RAJ CK 0093

Hon'ble Judges : Manoj Kumar Garg, J

Bench : Single Bench

Advocate : Mukesh Trivedi, Hardik Gautam

Final Decision : Dismissed

Judgement

Manoj Kumar Garg, J

The present criminal appeal has been filed by State of Rajasthan under Section
377 Cr.P.C. against the judgment dated 22.06.2018 passed by learned Additional
Session Judge, Jaitaran, District Pali in Sessions Case No.13/2015 whereby the
trial Court convicted the accused-respondent for the offence under Sections 341,
327 & 329 of IPC but awarded lesser/inadequate sentence to him.

Accused-respondent Saleem also preferred a criminal appeal being SB Criminal
Appeal No.736/2018 before this Court challenging his conviction and sentence for
the aforesaid offences. Since, the accused-respondent expired on 08.08.2022,
the criminal appeal preferred by the accused-respondent was dismissed by this
Court as abated on 08.01.2024.

Since, the accused-respondent has already expired, therefore, the present
criminal appeal filed by the State of Rajasthan is hereby dismissed.
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